IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDE

AT HYDERABAD

B.A.No,1492 OF 13996,

DATE OF ORDER:3

RABAD BENCH

0-0-19388,

Betuaen:

No.2.

Syed Iftekhar Fasha alias )
Syed Iftekar Musharraf. .o

and
1. The Director Gensral,

Doordarshan, Mandi House,
Hew Dslhi.

2. The Station Director,
Daordarshan Kendra,
Ramanthapur, Hyderabad. .o

COUNSEL FOR THE APPLICANT :: Mr,.P,.Bhaskar

COUNSEL FOR THE RESPONDENTS:

CORAN:

THE HON'BLE SRI R.RANGARAIJAN,MEMSER (AOMN)
AKND '

THE HON'GLE SRI B.5.JAI PARAMESHUAR,MEMBER

t: ORDER

ORAL ORDER({AS PER HON'BLE SRI R.RANGARAJAMN

Heard Mr.P,Bhaskar, the learned Couns
Applicant and Mr.V.Rajeshuara Rac, the lear

Counsgl for thaRespondents.

2, The applicant in this UA vas engaged

Production Assistant in the year 13981 subsequen

intervieu held on 7-8-1991 in the office of Res

He filed earlier DA.Np.949 of 1991,

disposed of on 25-3-12992 following the Judgemen

0A.No.431 of 1989, It was directed im the
te apply the Judgement of the Principal Be
their OA.Nos.894 of 1990, 2322 of 19390 and

to the applicants in the 0A.No.949 of 1991
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that Order, the applicant’s case uas considered
epie .

wag sStated that no ceausel action was

filed OA,Np.1238 of 1996, which was decided on %

By that Respondent NoéZfin that 0A was directed
dispose of the represantatiun of the applicant ¢
receipt of a copy of that Order. In pursuance
direction his representétian was disposed of by
No.21(35)/96~5/455, dated:22-11-1996., It is se
the reply that hi;Z?;rlregularisation as Produc
ARssistant was considered as per the revised sch
17-3-1994. He was found to have worked for 120
in the years 1984, 1985, 1985, 1987, 1988, 1989

a total of seven years, Hence, seven years rel

lar

R

enclosed to that 0A uithin 45 days from the date

()

but it
ce he
:4-10-1396.
to
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Jf'that

Letter

Bn Prom
tion

ame dated:

days

and 1921,

axation

in the upper ags limit was admissible to the agp

As on the crucial date, his age was 37 ysars, 4
21 days swep—after taking his Date of Birth as
The age limit prescribed Por the bﬁst was 19 tq
Hen&a, he was not found eligible due to age bail
after giving ralaxation of seven years, hg was

4 months, 21 days over GQQLGH the crucial date

3. This OA is filed to regularise him as pe
No.2(3)/86-51, dated:17-3-1994 issued by Raspo
and for a consequential direction to regularis
services as Productian Assistant without resor

appointment of cutside person to the cadre of

Assistant.

4 In the Docket Order dated:23-12-1995, iy

felt in regard to the appropriate crucial date
purpose of eligibility un#ler the Scheme, %t 112

by the applicant that the said date would be
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“ukemdlied ”
whereas the respondents aﬁiﬁLthat tha said datg

as 9-6«1992,

Se When this UA came up for hearing today, ue were

about to analyse the appreopriats dats. But thg learned

Counsel for ths applicant submitted that he was uarking

even from 1980 onuwards and if that service is glso

counted then on both dates, he will be within the age

limit. But it is not known whether the respendents had

perused the document enclosed as Annéxure.ﬂ.11 to the 0A

and decided his eligibility. The reply does not indicats

any remarks in this connaction. If the said document

"at Annexure.?l is taken into account, the case [of the

Ve~
applicant may have to be considered. fis the ap
himself is stating that ha worked there-from 7-

it will not bs necessary at this juncture to co

plicant
10-1880,

nsider

Gkt ,
the apprupriate[ﬁate with referenca to vhichhis| eligibility
1

condition need to be considered. Ue are of the| opinion

that the respondents may check the authenticity| of the

letter enclosed as Annexure.A-11 and if the applicant had

worked earlier also and that gives him the necegsary

B
]

added years of casual servics to Fulfill the ag ccnditionjﬁg‘

the respondents should reconsider ths issie accprdingly,
T:H¢AH,

As there was no remark[f? regard to the submission of the

~ applicant as having joined as a Casual Productign Assistant

[3
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ck theCamﬂ”e,
is gnd
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decide theifésual service which can be taken for

fram 7-10-1580 aonwards, we fesl it is preferablq
it back to the respondent~avthorities to re-che

sarvices put in by the applicant from the recor

sgtben of the upper age limit.

>

. In view of the above, Respondent No.2 is girscted
to veri?y the racords and also thes document enclosed as
(t frge 30,
t submits that, he was

Rnnaxure.ﬂ.+%tby which the applicant
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engaged as a Casual Production Assistant fProm 7-10-1980
onwards and determine the maximum relaxable age

for deciding his age quelification.

The applicant should be informad aftsr chigcking
the above details in regard to his eligibility pr
otheruise. It is preferable that the applicant|is
given a personal hearing and shoumhim the recaorfls also
ayvailable with the fespondsnte so that the factial
position can be verified by both the parties. The
issue of deciding the crucial cut-off date is kept

open in wview of ths abovs direction. '

Time for compliance is thrase months from the

date of receipt of a copy of this Order.

T With the above directions, the OA is dispdsed of.
No costs.
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Uated:this the 30th day of September,1998
Dictated to steno in the OUpen Court
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DA, 1492/96

Copy to:i=

13 The bibectar‘ﬁaneral, Doordarshan, Mandi House, New Delhi,

2 The Statien Director, Doordarshan Kendra, ﬁﬂménth8+ur. Wyderabad.
3. One copy to Rr.P,Bhaskar, Advocate, CAT., Hyd.
4. One copy te ﬂr;'ulnajesuaba‘ﬂéo. Rddl;CGEC;.,CQT., Ryd,
5. One copy to D.R,(A), CAT., Hyd. | | |

'

6. One duplicate copy.
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